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WP(Crl.)No. 98-101 CF 2001

| TEM No. 201 & 211 Court No. 4 SECTI ON X
AN MATTER

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Wit Petition(Crl.) No. 98-101/2001

Bl SHARAT ALl RAJPUT & ORS. Petitioner (s)
VERSUS

UNION OF | NDI A & ORS. Respondent (s)

( For Final Disposal )
( Wth Ofice Report )
Wth
WP(Crl.)No. 161-164/ 2001, Crl. A No. 680/2001 and WP(Crl) 126/2003

Date : 19/02/ 2004 These Petitions were called on for hearing today.

CORAM :
HON BLE MRS. JUSTI CE RUVA PAL
HON BLE MR JUSTICE S. H. KAPADI A
For Petitioner (s) M . Bhi m Si ngh, Adv.

M.BS Billowia, Adv.
M. Manzoor Ali Khan, Adv.
M . Rohi t Pandey, Adv.
M. Dinesh Kumar Garg, Adv.

M s. Ranj ana Nar ayan, AC

M . Bhi m Si ngh, Adv.
M.B.S.Billowia, Adv.
M. Satish Vig, Adv.

For Respondent (s) M. Soli J. Sorabjee, AG
M . Raj u Ramachandr an, ASG
M . A Mari ar put ham Adv.
M s. Aruna Mat hur, Adv,
Ms. Sushna Suri, Adv.

M. Anis Suhrawardy, Adv.
M. Satish Vig, Adv.

Ms. Deepti R Mehrotra, Adv.
M . Garvesh Kabra, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

The | earned Attorney Ceneral seeks to put on record an affidavit on behalf of the Mnistr
y of Home Affairs to the effect that the children have not in fact been kept in jail but are k



ept in an Cbservation Hone at Faridkot. It is also stated by the | earned Attorney General th
at four nore children have been sent back to Pakistan and only three remai ned and steps have b
een taken to repatriate them The matter is adjourned till after the Holi Vacation in order to
put the affidavit on record. It is noted that the repatriation orders in respect of the peti
tioners who have already been directed to be repatriated have been placed on record.

(USHA BHARDVAJ) (MADHU SAXENA)
P.S. TO REG STRAR COURT MASTER



